
IN THE CErZTRAL ADMINISTRATIVE TRIBTJNAT, HYDERABAD BFJCH AT HYE 

O.A.NO. 

tween: 	
Date of Order: 6/7-93 

4 

1. Divisional Iailvcay Me-.nager, () 
South ceiitr.al  Railway, Secunderabad, 

2 Pernc,nont :Ty  In 	ctcr (con) 
S.C.Rly, Secunderabad. 

3. c2hiefl Signa Inspector, 
Signal & Telecorirnunication rpartment, 
S.C.Rly, Secunderabad. 

J4Dplicants. 

and 

1. 7 flocI'ia,t'A. 

2. Presiding Officer, Labc'ur Court, 
Iarayanaguda, h.P. Hyderabad. 

Respondents. 

Per the kpplicantsL 14r.1 N.I:.Devraj, SCfor Rlys. 

For the Respondents 	 •0 

THE MONT  BLE MI. JUSTICE V. NEELAntI PaO t VICE CHAIRMAN 

AND 

THE HON'BLE MR.P.T.TIRWENGAJ1M : rIE}iBEL(ADNN) 

The Tribunal made the follaing Order:- 

Admit. The operation of the order dated 11-3-)2 

in C.M.P..No. 

	

	/83 is suspended until further orders. 

Issue notice to the flespondents. 

Post the case on 6.9.33. 

To 
The Divisional Railway Manager (B.G) SC.Rly, Secunderabad. 
The Permanent Way Inspector (Con) S.C.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & Teleconmuniçation 
Department, S.C.Rly, Secunderabad. 

The Presiding Officer, Labour Court, Narayanaguda, Hyderabad. 
One copy to i'ir.N.R.Devraj, SC for Plys. CAT.I-lyd. 
One copy to Nr. 
One spare copy. 	 IN 
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IN THE CE17R1L ;Dr'.INIsTRATIvE Tfl BUNAL 
1-IYDERABAD BENCH AT HYDERABAD 

THE HON'ELE MIR.EIUSTICE V.NEELADRI RAO 
VICE CHEIRMAN 

AND 

THE HON'BL,E M.A.B.GDRTY.; MEMBER(AD) 

AN 

THE HON' BLE i' .\ I
,  
CHANDRASEflJAR REDLY 

MEMBER(J) 

AND 

THE HON'BLE MP.P.T.TIRWENADAM :M(A) 

Dated I 66//_1993. 

ORDER/JUIYSMENT; 

dmitted and Interim di eeCWe Ifiblivist 

issued 

1l\owed 
rtL. 

DisoSed of with directions 
t 

Dasmtssed 	 •; 	 - 

Dism4ssed as withdrawn 

Dismi\ssed for default. 

ReJec\edJ Ordered 

No orer as tocosts. 
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